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uary, 1974  together  with  an 

explanatory  note

(3)  Two statement (Hindi and Eng. 
USh versions) showing reasons for de- 
lay m laying the above Notifications

<4) Two statement (Hindi and Eng
lish versions) explaining the  reasons 
for not laying the Hindi versions of 
tlie Notifications

[Placed in Library. See No LT-S601/ 
75]

Fertilizer  Amendment Orders, 1975

THE  MINISTER  OF  STATE  IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNASA- 
HEB P SHINDE)  I beg to lay on 
the Table

A copy each of the following Notifi
cations (Hindi and English  versions) 
under sub-section (6) of section 3 of 
the Essential Commodities Act 1955 —

(1) The Fertilizer (Control) Amend
ment Order 1975, published in Noli, 
flcation No GSR, 203(E)  in Gazette 
of India dated the 16th April 1975

(2) The Fertiliser (Movement  Con
trol) (Second Amendment) Order, 1975 
published in Notification No GSR 
207(E) in Gazette of India dated the 
18th April, 1975

(3) The Fertiliser (Movement Con
trol) (Second Amendment) Order, 19775 
published in Notification No  GSR 
208(E) m Gazette of India dated the 
19th Apnl, 1975

(Placed m Library See No LT-9602/
M]

Annual Report or Tamil Nadu Acro 

Industries  Corporation Ltd,  Madras 

tor 1972-73

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI  PRABHUDAS 
PATEL): I beg to lay on tbe Table

A copy of the Annual Report (Hindi 
and English versions)  of the Tamil 
Nadu Agro  industries  Corporation 
Limited, Madras for the 7«ar 1972-73 
along with tbe Audited Accounts and 
the comments of the Comptroller and 
Auditor General thereon, under sub
section (1) of section 019A of the Com. 
panies Act, 1956 [Placed tn Library. 
See No LT-9680/75]

Gujarat Government  Orders  under 

Gujarat vacant loads in urban Areas 

(Prohibition  and  Alienation  Act, 

1972 and Notifications under Gujarat 
Slum  Areas)  (Improvement,  Clear

ance and Redevelopment) act,  1973

THE DEPUTY MINISTER IN 1HE 
MINISTRY OF WORKS AND HOUS
ING (SHRI DALBIR SINGH)  I beg 
beg to lay on the Table

(a)  A copy each of the following Gu
jarat Government Orders under sub
section (4) of section 7 of the Gujarat 
Vacant Lands ra Urban Areas (Proh bi- 
ti°n of Alienation) Act. 1972 read 
with clause (c) (111) of the Proclama
tion dated the 9th  February,  1974, 
issued by the President in relation to 
the State of Gujarat •—

(1) Order No  VCT-2074/45749_V 
dated 1st April 1975  in  the 
case of Shn Haribhai Nathu- 
bhai Desai of Kabilpur, Taluka 
Navsan m the district of Bul- 
sar

(2) Order No VCT.1474/135087-V 
dated 1st April 1975 in the case 
of Asha Cooperative Housing 
Society, Ahmedabad

(3) Order No  VCT-2474 67280-V 
dated r̂d April 1975 jj, the 
case of Sardar Patel Coopera, 
tive Housing Society Ltd, Bo- 
riavi Taluka Anand  in  the 
district of Kaira

(4) Order No  VCT-I474/83708-V 
dated 4th April 1975 in  the 
«**e of Jayalaxmi Cooperative 
Housing Society, Ahmedabad.


